v Unclaimed. .,

- Property
. (Translation)..

THE UNCLAIMED PROPERTY

,ACT:

 No. I 6f 1333 Fasli.

Sectzon.s‘

‘u

1. Short title, commencement and
; -extent.

2. Definitions.

3, Unclaimed property to vest in
Government

-

4. Proceedings relating to unclaim-
ed property. ,

w

Place for investigation of un-
claimed property.:

6. ' Action to be taken by police
ofﬁcer -

7. Investigating Magistrate to order '
regarding custody of property.
8. Immediate sale of prope:ty sub-
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ject to speedy decay.
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1333 F: HYD.ACT 1] . Unclaimed
, Property
(Translation) ' »
9. Investigating Magistrate to issue
proclamation,

10. Proceedmgs in event of objec-

tion not filed, within prescribed .

\period..

i \, F1x1ng "ot date for mqmry in
event of appearance of a person
.making objection and its notice

..to Government, - -

oY

12, Inquiry and dec'i'sio'n;.'

] Proceedmgs in event of ob]ectlon
2 1“ ‘being accepted y

‘ Proceedmgs in event of ob]ec-
““"* * tion being rejected. ™"

415
' Code’uof Civil Probedure*

16. Disposal of objections of resist-
ing party.
17. Power to make rules.

,‘Procedure of, sale to, be under '
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Uncldimed ~~ “'[1333 F:HYD:ACT I

Property . .. . ‘

’ - (Translation) :

THE UNCLAIMED PROPERTY
. ACT.

.No. T of 1333 Fasli.

(Recezved the assent of H E. H

. \‘,

Whereas it is expedient to amend
the Unclaimed property Act; It is
hereby ‘enacted as follows:~- -

1. .. This Act may ‘be called ‘* The,

Unclaimed Property Act”

Short title, and it shall come into

commence- .force in the whole of

ggg;gnd H. E. H. the Nizam’s

‘Dominioiis from «the- date,

of its *publlcatlon in the “Jarida. The .

Unclaimed Property Act No. IV of

1324 Fasli shall be repealed from the
commencement of this Act.

52, .In ﬁthiéjf.ﬁét,%ﬁnieSS' there is
Defini- anything repugnant in the
tions. subject or context,—

(a) “unclaimed property means
and includes—_ .- - =

(1) such movable ‘and immov-
able property as 1s not in the

-*Published in the Jarida dated 17th Aban
1333 Fa.sh
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1333 F: HYD. ACT I} Unclaimed
e ' Property
( Translation )

nature ofa Royal grant and the right -
whereof, on extinction of the. rights-
of the last owner, does nof accrue to
any person, and

(2) such property as has nd
_claimant 6r has a claimant to whom
no right prima facie accrues in respect
thereof.. :

(b). ** Investigating Magistrate ”
- means—

(1) when the value of an
unclaimed - property is upto one
thousand rupees, for inside and out-

_ side the City of Hyderabad, the Third-

City Magistrate and the Fourth City
* Magistrate; and for - the districts,

Paigah Estate Samasthan’ and Jagrr,’

the Munsiff of the place where the
g property is situate,

(2) When the value of an
claimed property exceeds one thou-
sand rupees, for inside and outside the
City of Hyderabad, the Chief City

Magistrate-and the Second City Magis- -

trate; for the districts the District
Magistrate or the Additional District

Magistrate, and for the Jagirs, the

Officer invested with the powers of a
_ District Maglstrate
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Unclaimed -

Property -
L (Translation)

3. (1) Savein so far as is spec1—
Unclaimed fied in sub-section (2),
property to _ every unclaimed property
vest in in H. E. H. the Nizam’s
Govern- - Dominions :shall vest 1n

. me t. .
» IEDt. the Government

(2) 1In the Paiga states and in”~
_such samasthans and Jagirs as may be:
"~ notified by the Government in"the.

Jarida, the holder of the Paigah or
‘the Samasthans or the Jagirdar shall

'be ‘the owner of the unclaimed
property. ‘ '

4. (1) Where an unclaimed. pro-

. - perty specified -in - clause

Pe’]°i?§d‘?gs (1) of sub-section (a) of

{m;;igeg _-section 2isin :the posSes-".

property. - sion of any - person, a suit

for the recovery of the pro-

‘perty shall be filed in a Civil Court-
possession - thereof ~ shall

‘and the
‘not be disturbed without obtammg
- an order from the Clvﬂ Court.-,

?

: 7(2) The: Government shall, by
rules, determine the manner in which
- ~and the officer by whom the informa-
- tion regarding suchi property shall be
_glven te the Government and also
;the kind of inquiry - after 'which and
'the officer - with whose sanction the
. suit shall be filed in a Civil Court,

. [1333 FAHYD. ACT I
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1333 F: HYD. ACT I]

Unclaimed
Property

(Translation)
5. The Investigating Magistrate
shall investigate intg
Investiga-  every unclaimed property
ltlfé};;;ed specified in clause (2) of
property. - Sub-section (a) of section 2.

6. (1) Where it appears to a Police
Officer, not below the rank

Action to

to,bejtaken 0f a Sub-Inspector, that
b}f’ﬁ Police. an unclaimed property
oince.

specified in clause (2) of
sub-section (a) of section 2 islying
within the local limits of his jurisdic-
tion, he shall take the property into
his custody and, as soon as possible,
prepare at the site and in the presence
of respectable persons of the locality
an inventory thereof and forthwith
_submit the same to the Investigating
‘Magistrate. - .

(2) Where a person locks his
property in a rented house and leaves
the place and does not pay the rent
for three months, he may be proceed-
ed against under sub-section (I).

7. The investigating Magistrate
shall, on receipt of such
inventory, issue suitable
order regarding the custo-
dy of the property.

Investiga-
ting Magis-
trate to
order re-
garding
custody of
property.
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Unclaimed. : [ 1333 F: HYD. ACT I
Property : :

(Translation) |

8. Where the property seized or
Immediate 20V Part thereof is sub]ect,
sale of pro- to speedy decay or requires

“pertysubject heavy expenditure for its
to speedy protection or, forany other
decaYﬁ " . reason, the immediate

. 'sale thereof is. found expedient by

.the Investigating Magistrate, he ‘may
issue an order for the sale thereof and

-~~such order shall be in writing record-

ing the reasons therefor. The sale-
.proceeds shall be held in deposit and
" deemed to be the seized property.

‘9. (1) On receipt of.the inventory
in accordance with section

{ﬁlvgei\taf;‘s_- 6, the Investigating Magis~
trate to trate shall issue:a procla-
issue pro-  mation giving details of
clamation.

the property, to the effect
that any person' having any ‘claim
to the said property shall appear and

~file his objection within -six months
from -the date of the proclamation.

(2) The proclamation specified
in sub-section (1) shall be published
in the manner laid down-in the Code

- of Civil Procedure for the sale of an
attached property, and the Investiga-
ting Magistrate may publish. such

- proclamation in whatever manner he
thinks fit.
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Unclaimed

1333 F: HYD. ACT 1]
. Property

(Translation)

10. If no person making objec-

o tion appears within the
Proceedings  period mentioned in the
in event of h
objection proclamation, the investi-
not fited gating Magistrate :.shall
within declare  the  property
prescribed  gejzed as unclaimed and
period.

sell it and the sale-pro-
ceeds shall be credited to the Judicial
Department under the head, Deposit.

11. Yf any person making objec-
Fixing of tion' appears within the
date for period mentioned in the
inquiry in  proclamation and duly files
event of the objection, the Investi-
appeararce  gating Magistrate shall fix
malfdng ob- @ date for hearing the ob-

jection and give notice to
the *[Government]- in the
Judicial: Department or
some- officer whom the
; ‘*[Government] may appoint for that
work to appear and defend.

Jjection and
its notice to
Govern-
ment.

12. (1) On the fixed date the
Investigating Magistrate
shall give an opportunity
to the person making
- objection to produce proof

]nqulry
and deci-
sion.

*Amended by Act No. IIT of 1308 F."
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Unclaimed [1333F: HYD. ACT ]

Property
(Translation)

and to the * Government, Paigah
" Estate, Samasthan or Jagir to contest
it and then decide whether or not the
person making the objection is prima
facie entitled to the seized property.

(2) Where no one appears either
on behalf of the person making objec-
tion or the *[Government], Paigah,
Estate, Samasthan . or Jagir on the
date fixed or on a subsequent date
that may be fixed, action may be
taken exparte.

'13. Where, the Investigating
: Magistrate is of the opi-
Proceedings

I nion that the property
:)’}l).ee‘(’ft";;n"f seized or any part there-
be'ilng of should be made over
accepted. to the person making

objection, the same shall
be delivered to the person making
objection; otherwise the property shall
be declared as unclaimed and sold
and the sale proceeds credited to  the
Judicial Department under the head
Deposit :

- Provided that if the property is
a cultivable land, its right of occu-
pancy shall be sold through the Re-
venue Officers -and.the sale proceeds
shall be credited to the Judicial De-
partment under the head Deposit.
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1333 F: HYD. ACT 1] Unclaimed
Property
(Translation)

Provided further that' in the
case of an immovable property an
order of the Government in the Judi-
cial Department shall be obtained as
to how it should be disposed of.

*[Save in so far as the immov-
able property is situated in the Paigah
Estate, Samasthan or Jagir invested
with the Judicial Powers and also
declared under sub-section (2) of sec-
tion 3 to be entitled to receive the

-unclaimed property, the order of the !

holder of such Paigah or Samasthan
or that of the Jagirdar but not of the
Government shall be obtained as to
how it should be disposed of.]

*#[14. Where the objection has
Proceedings been rejected under sec-
in event of  tion 13, the claimant may
objection file a regular suit against
being re- the Government in a Civil
Jected. Court within six inonths
from the date of rejection].

*Amended by Act No. X of 1345 Fasli,
¥* Amended by Act No. IV of 1343 Fasli.
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. make rules.

Unclaimed - [1333F: HYD. ACT1 | w-'f-’fﬁuwu-wz D214 o3

Property * ' {
(Translation) o b i 5 ,7! .
15. The whole procedure of the bey v ﬁ"”";, o U’//V Cruk W

sale with the Investigating
E;Z:SS ‘tlge . Magistrate may conduct
ge under under this Act shall be in

. Code of the manner laid down in L}/
Ség‘lllreprm "the Code of Civil Proce- U’ ‘-k‘:"‘}}k/ 'b"//b/ {Lf ’4——/ U’
dure for a sale in execu-

tion of a decree . _ ﬁy’q‘U‘fy L{U’/‘:L{f GJ{)@&J}?{L{@!
- ' e 'J)&P.Z

| v
'16. When charge of the property /:.M ) 1154“7 /4)}

‘ D1sposa1 of 1staken under section 6
objections . and any person . resists , io b/ s L’ »...w-“‘) ¥
© of resisting against such charge, his - "” ""'M ’/ ’ J“ 14

Party. objections shall be deter- »f

: mined by the Investigating Magistrate: J‘f{_,_, i /.54_,‘_}’; ¥ J?* /J},}px’;’__{ﬂ/

in the same manner as is done.in case
of resistance by a third person in the

-+ execution of a decree. e (}:“’j ‘/ »‘:«}"J) ﬁd/ Z}?/ftu/" U-‘{r} ¢
T el e pd i el

v ._f }
ol W{ S Exbipbns f

17.. The Gove'rnri\ent'may, ‘make ;/(}L;;b/,.ﬂ- & )I _JC;’.IE’Z:_L:‘ﬁ l;
Power t rules for the purposes of

er to this Act; such rules shall
come into force on.their &-—f//ﬁ’ &ZU’/I(/UU!’UJE/”JU"

publication in the Jarida.
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